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In the Sikkim High Court
Case No : Regular First Appeal No. 09 Of 2020

Divisional Forest Officer (T) & Ors APPELLANT
Vs
Ashok Tshering Bhutia RESPONDENT

Date of Decision : 10-03-2022

Acts Referred:

Citation : (2022) 03 SIK CK 0008

Hon'ble Judges : Bhaskar Raj Pradhan, ]

Bench : Single Bench

Advocate : Pema Bhutia, T. B. Thapa, Khem Raj Sapkota, Ranjan Chettri

Judgement

Bhaskar Raj Pradhan, J

On the request of the learned Additional Advocate General the matter was
adjourned to 01.03.2022 for final hearing. The learned Assistant Government
Advocate appears on behalf of the learned Additional Advocate General and
submits that she had to be in Delhi for another case and therefore, could not
appear before this court. The learned counsel also submits that as she does not
have the brief she could not prepare for hearing. The matter was listed for final
disposal today and the date was fixed as per the convenience of the learned
Additional Advocate General.

Mr. T.B. Thapa, learned Senior Counsel appearing for the respondent submits
that he is fully prepared to argue the case based on the fact that the matter was
listed for hearing today. Although, he was informed that they are desirous in
seeking an adjournment before this court today.

The court however, was not informed.

The appellant shall pay a cost of Rs. 7500/- which shall be deposited within a
period of five days from today to the Bar Association of Sikkim.

In the circumstances, the matter shall be listed for final hearing on 16.03.2022
on which date the learned counsel are requested to come prepared for final
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disposal.
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